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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION No._ 97 oF 2022

Kamal Tiwari
VERSUS

Union of India &others
SYNOPSIS

That Government of Rajasthan had issued an order under
Section 20 of Rajasthan Forest Act, 1953, on 21/11/1961
and acquired the land of Nahargarh Village to be the
Reserve Forest with effect from 15/01/1962.

That Government of Rajasthan had further issued a
notification No.F-11(39) Rajasthan 8/80 on 22/09/1980
under Section 18 of Wildlife Protection Act, 1972 by which
the reserve forest declared by Order dated 21/11/1961, has
declared to be Nahargarh Wildlife Sanctuary. It is submitted
that at the time of issuance of notification dated 22/09/1980
the Boundaries of Sanctuary got decided.

That Govt. of India has also issued a gazette notification on
08/03/2019 by which the Eco- Sensitive Zone of Nahargarh
Wildlife Sanctuary got declared. It is also submitted that
Eco- Senstive Zone shall be from 0-13 Kms. around the
Sanctuary Boundaires of Nahargarh Wildlife Sanctuary. It is
also submitted that by the way of notification dated
08/03/2019, some essential activities for local residents
were allowed and rest of the commercial activities were
prohibited.

That Khasra No.10 sitiuated at Village Bir Papad/ Papad,
Jaipur is recorded as Gair Mumkin Nala in the name of

Forest department. Applicant has obtained the information

about Khasra No.10 situated at Village Bir Papad/Papad,

Jaipur and As per the official website of Government of
Rajasthan namely Apna Khata Khasra No.10 (Supra) is
recorded as Gair Mumkin Nala in the name of Forest

n—
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department and it is integral part of Nahargarh Wildlife
Sanctuary.

That Applicant has made a Complaint to Chief Seceretary,
Government of Rajasthan regarding non-forest activities
upon forest land without prior permission from Forest
Department on 19/01/2022 and Copy of this Complaint was
also served upon Additional Chief Secretary (Forest),
District Collector Jaipur, Principal Chief Conservator of
Forests, Rajasthan, Chief Wildiife Warden, Chief
Conservator of Forests, Deputy Conservator of Forests,
Assistant Conservator of Forests, Regional Forest Officer,
Nahargarh and Managing Director RIICO. Applicant in
above complaint alleged that illegal construction is being
carried on upon forest land without prior approval of forest
department in order to construct and Pucca Nala and at the
same time the untreated effluents are being discharged in
Nahargarh Wildlife Sanctuary, which is the violation of
Mandatory provisions of Wiidlife Protection Act, 1972 and
also violates the mandatory stipulations mentioned under
the Notification of Eco Sensitive Zone for Nahargarh Wildlife
Sancturay and prayed that Pucca Construction made for the
purpose of Pucca Nala be demolished and other suitable
arrangements be made in order to prevent the non-forest
activities upon Forest land.

That in furtherance of Complaint submitted by the Applicant,
Forester, Naka Maylabagh, Range Nahargarh of Nahargarh
Wildlife Sanctuary has registered a First information report
in presence of two competent witnesses against one
Dhokhan Singh for construction of Pucca Nala in order to
discharge untreared effluents and Inustrial waste and at the
same time penalty of Rs. 2 Lakh was imposed upon said
Dhokhan Singh further Mauka Panchnama was prepared by
Forester.

That Regional Forest Officer, Nahargarh Wildlife Sancturay
has wrote a letter on 20/12/2021 to Manager RIICO

regarding pursuing illegal work upon forest land. It is

i
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submitted that Regional Forest Officer in its above letter
stated that it has been noticed by forest officials that work of
leveling of forest land and Construction of Pucca Nala upon

forest land is being done by RIICO illegally which is made

prohibited under Forest Conservation Act, 1980 and Wildlife

Protection Act, 1972 and Manager of RIICO was directed to

apprise the forest department regarding all these activities

and in what capacity these activities are being done.

That Regional Forest officer has also wrote a letter to
Senior Manager, RIICO on 31/01/2022 and stated that
RIICO has constructed Two Pucca drains upon the Land
belonging to Nahargarh Wildlife Sanctuary and untreated
effluents and Industrial waste are being discharged in
Nahargarh Wildlife Sanctuary, which is not in consonance
with environmental goals and Regional Forest Officer has
directed to Senior Manager, RIICO to remove Pucca
Construction and Stop discharge of untreated effluents and
Industrial waste in Nahargarh Wildlife Sanctuary.

That Regional Forest Officer has further wrote a letter to
Senior Manager, RIICO on 10/02/2022 regarding stoppage
of untreated effluents and demolition of Pucca Nala from
the land belonging to Nahargarh Wildlife Sanctuary. It has
been mentioned in above letter that discharge of untreated
effluents, construction of Pucca Nala upon forest land and
Plotting and Levelling of forest land is violation of Wildlife
Protection Act, 1980, Wildlife Protection Act, 1972 and
Notification of Eco Sensitive Zone for Nahargarh Wildlife
Sanctuary and Senior Manager RIICO was directed to stop
these activities forthwith, but these activities are still in
operation and not stopped so far.

That subsequently Deputy Conservator of Forests, Wildlife,
Zoo Jaipur has wrote a letter to Chief Conservator of
Forests on 25/04/2022 and apprised him regarding factual
position of Khasra No.3 situated at Bir Papad/Papad, Jaipur
and stated that untreated effluents and Industrial Waste are
being discharged in Nahargarh Wildlife Sanctuary which is

V!
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against the Wildife Protection Act, 1972, Forest
Conservation Act, 1980 and Notification of Eco Sensitive
Zone and it has been suggested by Deputy Conservator of
Forests that a joint survey is necessary to be conducted in
presence of Officilas of Forest Department and RIICO in
order to setlle the dispute relating to boundaries.

That in furtherance of directions issued by Deputy
Conservator of Forests, Wildlife, Zoo, Jaipur, Surveyor of
Forest Department in presence of Forester, Maylabagh,
Range Nahargarh of Nahargarh WildlifeSanctuary and One
representative of RIICO has conducted a suvery on
08/06/2022 and during the course of survey it has been
transpired that Khasra No.3 has been transferred to RIICO
by Government order issued in 1971 for the purpose of
establishment of Industries and it has also been found
during survey that Khasra No.10 is recorded as Gair
Mumkin Nala in the name of Forest department and it is
ajoining to Khasra No.3 which is recorded in the name of

RIICO. It has also been found that RIICO has leveled

almost 1100 Sq. meter of Forest land and as per the
representative of RIICO a road is proposed upon land of
Khasra No.10, which would be constructed upon 500 Sq.
meter Land of Khasra No.10. Ultimately Suveyor has issued
directions to RIICO that no plotting and leveling shall be
conducted upon Land situated in Khasra No.10 and Two
Pucca drains are also under construction for the purpose of
discharging untreated effluents and Industrial waste, which
is illegal and against the strici forest laws, it is paramount to
note here that Surveyor has exceeded his jurisdiction and
issued a vague direction that treatment plant be established
and only pure water be discharged in Nahargarh Wildife
Sanctuary. Surveyor had not any authority to issue such
directions as he was authorized to conduct survey only, no
one can pass directions beyond the jurisdiction and
jurisdiction of surveyor was to conduct survey and submit
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xiii.

the report In the office of Deputy Conservator of Forests,

Wildlife, Zoo.
That Applican

Government
aggrieved with the inaction of Responsible Authorities on

12/09/2022 and also submitted relevant documents and

t has sent reminder {0 responsible officers of
of Rajasthan including Forest Officers

photographs for their perusal.

That subsequently Assistant Conserva
Nahargarh has prepared a factual report of the matter in
question on 23/09/2022 and It has been found by Assistant
Conservator of Forest, Nahargarh Non-forest activities are
bing done RIICO upon forest land without obtaining wildlife

and these activities have been strictly prohibited
related to

ator of

tor of Forests,

Clearance

under Notification of Eco Sensitive Zone
Nahargarh Wildiife Sanctuary. Assistant Conserv
Forest, Nahargarh has also relied upon letters wrote down
by Regional Forest Officer in which he issued some

directions to Senior Manager of RIICO as to stoppage of

non-forest activities upon forest land and within Eco-

Sensitive Zone. It is also submitted that in point 8 of factual
report Assistant Conservator of Forests has mentioned
about the Survey Conducted by Surveyor in presence of
Forester, Naka Maylabagh and One representative of
RIICO and in this survey it has been noticed that Khasra
No. 10 and Khasra No.3 are adjoining Khasras and Khasra
No.3 is integral part of Nahargarh Wildlife Sanctuary and
Vankhand Amer 54 and it has been further noticed in
survey report that Land of Khasra No.10 has been leveled
without raising any alarm to forest department and Two
Pucca drains are present upon Khasra No.10 for the
purpose of discharging untreated effluents and Industrial
waste. Assistant Conservator of Forests has accepted the
assertion of Applicant that no permission has been taken
from forest department for al\ these non-forest activities. It is
submitted that Plotting is also present upon the land of
Khasra No.3 and non-forest activities are being carried

Sy SO



upon Khasra No.3 and 10, which is gross violation of
Wildlife Protection Act, 1972, Forest Conservation Act, 1980
and Notification of Eco Sensitive Zone for Nahargarh
Wildlife Sanctuary.

xiv. That Applicant has visited the disputed place and found that
apart from discharge of untreated effluents, illegal leveling
of forest land and plotting upon and near forest land,
particularly in Khasra No.3. Applicant has found that Khasra
No.10 is being used as dumping yard as RIICO has placed
and used to throw Garbage and Industrial waste upon the
Land in Khasra No.10 moreso RIICO has started throwing
and disposing the Solid Industrial Waste upon the
boundaries of Nahargarh Wildlife Sanctuary, which is
against the mandatory provisions of Wildlife Protection Act,
1972, Forest Conservation Act, 1980 and Notification of Eco
Sensitive Zone for Nahargarh Wildlife Sanctuary further it is
gross violation of guidelines imparted by Hon'ble Apex
Court by order dated 12/12/1996 in Case of T.N.
Godavarman. Applicant has clicked photographs of
disputed place which would be relevant in present case.

xv. That Applicant has sent legal notice through his counsel to
various authorities of Government of Rajasthan including
Forest officers on 31/10/2022 by registered post but no
heed was paid towards it.

xvi. Hence this Original Application.

\ b"‘/ Rl §9¢ ’ loco
COUNSEL FPR THE APPLICANT
E KR4 am Hh oym qj
AdV.



10

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 97 OF 2022

Kamal Tiwari
VERSUS

Union of India &others

CHRONOLOGICAL EVENTS
S.No.| DATES EVENTS

1 21/11/1961 That Government of Rajasthan had
issued an order under Section 20 of
Rajasthan Forest Act, 1953, on
21/11/1961 and acquired the land of
Nahargarh Village to be the Reserve
Forest with effect from 15/01/1962.

2 22/09/1980 | That Government of Rajasthan had further

issued a notification No.F-11(39) Rajasthan
8/80 on 22/09/1980 under Section 18 of
Wildlife Protection Act, 1972 by which the
reserve forest declared by Order dated
21/11/1961, has declared to be Nahargarh
Wildlife Sanctuary. It is submitted that at the
time of issuance of notification dated
22/09/1980 the Boundaries of Sanctuary got
decided.

3 08/03/2019 | That Govt. of India has also issued a gazette
notification on 08/03/2019 by which the Eco-
Sensiive Zone of Nahargarh Wildlife
Sanctuary got declared. It is also submitted
that Eco- Senstive Zone shall be from 0-13
Kms. around the Sanctuary Boundaires of
Nahargarh Wildlife Sanctuary. Il is also
submilted that by the way of notification
daled 08/03/2019, some essenlial aclivilies
for local residents were allowedand rest of

the commaorcial aclivilies wore prohibited
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20/12/2021

Regional Forest Officer Nahargarh has
apprised Manger RIICO by sending a letter
regarding non-forest and commercial
activities upon forest land and directed him to
stop these activities forthwith.,

19/01/2022

Applicant has made complaint to various
authorities of Government of Rajasthan
regarding non forest and anti environment
activities upon forest land within Eco
Sensitive Zone, which is huge violation of
Forest laws.

22/01/2022

That in furtherance of Complaint submitted
by the Applicant, Forester, Naka Maylabagh,
Range Nahargarh of Nahargarh Wildlife
Sanctuary has registered a First information
report in presence of two competent
witnesses against one Dhokhan Singh.

31/01/2022

By serving upon this letter Regional Forest
Officer has directed to Senior Manager,
RICO to remove Pucca Construction and
Stop discharge of untreated effluents and
Industrial waste in Nahargarh Wildlife
Sanctuary. '

10/02/2022

By the way of this letter Senior Manager
RIICO was directed to stop these
activities forthwith, but these activities are

still in operation and not stopped so far.

25/04/2022

That subsequently Deputy Conservator of
Forests, Wildlife, Zoo Jaipur has wrote a
letter to Chief Conservalor of Forests on
25/04/2022 and apprised him regarding
faclual position of Khasra No.3 siluated at Bir
Papad/Papad, Jaipur and slaled lhal
untrealed eflluents and Industrial Waste are
being discharged in Nahargarh Wildlife

Sancluary,

-




12

9

08/06/2022

That in furtherance of directions issued by
Deputy Conservator of Forests, Wildlife, Zoo,
Jaipur, Surveyor of Forest Department in
presence of Forester, Maylabagh, Range
Nahargarh of NahargarhWilIdlifeSanc{uary
and One representative of RIICO has
conducted a suvery on 08/06/2022 and
during the course of survey it has been
transpired that Khasra No0.3 has been
transferred to RIICO by Government order
issued in 1971 for the purpose of
establishment of Industries and it has also
been found during survey that Khasra No.10
is recorded as GairMumkin Nala in the name

of Forest department.

10

12/09/2022

That Applicant has sent reminder to
responsible officers of Government of
Rajasthan including Forest Officers
aggrieved  with the inaction  of
Responsible Authorities on 12/09/2022
and also submitted relevant documents

and photographs for their perusal.

23/09/2022

That subsequently Assistant Conservator of
Forests, Nahargarh has prepared a factual
report of the matter in question on
23/09/2022 and It has been found by
Assistant Conservator of Forest, Nahargarh
Non-forest activities are bing done RIICO
upon forest land without obtaining Wildlife
Clearance and these activities have been
strictly prohibited under Notification of Eco
Sensitive Zone related to Nahargarh Wildlife
Sancluary.

31/10/2022

That Applicant has sent legal notice
through his counsel to various authorities
of Government of Rajasthan including
Forest officers on 31/10/2022 by
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1 registered post but no heed was ‘paid
towards it.

13. 129/11/2022 | Applicant even after sending the legal
notice has approached the respondents
many times but no heed was paid towards
the same and ultimately Applicant has
appeared in person belore concerned
authorities on 29/11/2022 and advanced
the factual position but nothing has been

done so far.

14. 105/12/2022 | Hence being aggrieved with the inaction
of respondents this orviginal application

is being preferred by him without any

delay.

. Counsel for Applicant W \ ) nese
Place: Bhopal (Krigshan Sharma/ Pn\\'l:lt\ Sharma/ Il.'l’. NMeena) R 9 35—

Dated: 05.12.2022 Adveicntes

Add- Chamber No. 178, Old Bldg.. Rajasthan Thgh

Court, Bench Jaipur at Jaipur (Raj)

Mob.- 9982765049
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL ZONAL BENCH AT BHOPAL (M.P.)
MEMORANDUM OF APPLICATION
[Under Section 18(1) read with sections 14, 15, 16 & 17 of the
National Green Tribunal Act, 2010]

ORIGINAL APPLICATION NO. 97 OF 2022

Between:

Kamal Tiwari son of Shri Shambhu Dayal Tiwari, aged
about 45 years, resident of 29 Shankar Colony Heeda Ki
Mori, Ramganj Bazar, Jaipur (Rajasthan) 302002 (Mobile

No. 9352538268) (Email-kamalkanttiwari84@gmail.com)
...APPLICANT

VERSUS

1. Union of India through the Secretary, Ministry of
Environment, Forest and .Clirnale Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-

110003 (email-secy-moef@nic.in).

2. State of Rajasthan through the Additional Chief Secretary of
Forests and Wildlife, Government of Rajasthan, Gowt.
Secretariat, Jaipur-302005 (Rajasthan). (Email-
nihalchand goel@yahoo.com)

3. .The Collector, District Jaipur, Collecterate Campus
Banipark Jaipur-302016  (Rajasthan). (Email-dm-jaip-
ri@nic.in)

4. Principal Chief Conservator of  Forests, Government of

Rajasthan, AranyaBhawan, Jhalana Institutional Area,

[aw AL‘HU any



15

JhalanaDoongri, Jaipur-302004 (Rajasthan). (Email-

pecf.raj .forest@ralagthan.gov.ig)

5. ‘The Additional Principal Chief Conservator of Forests -cum-

Chief Wildlife Warden, Forest Department, Government of

Rajasthan, AranyaBhawan, Jhalana Institutional Area,

JhalanaDoongri, Jaipur-302004 (Rajasthan).(Email-

p_ccf.cwlw.forest@raiasthan.gov.in)

6. Chief Conservator of Forests (Wildlife), Jaipur, Aranya

Bhawan, Jhalana Institutional Area, JhalanaDoongri, Jaipur-

302004 (Rajasthan).(Email-
ccfwl jpr.forest@rajastha n.gov.in)

7. Deputy Conservator of Forests, Wildlife, Zoo Jaipur,

Ramniwas Bagh, Jaipur—302004(Rajasthan). (Email-

dcfwl.zoo.fgrg;_t@raias!han.gov,in)

8. Managing Director, Rajasthan State Industrial Development
and Investment Corporation Limited, Udhyog Bhawan, Tilak
Marg, Jaipur, Rajasthan- 302005. (Email- riico@riico.co.in)

9. Senior Manager, Rajasthan State Industrial Development
and Investment Corporation Limited, Vishwakarma
Industrial Area, Jaipur- 302013  (Rajasthan) (Email-
riico@riic0.c0.in) . ‘

10. Jaipur vidhyuth vitran nigam limited through its managing
Director vidyut bhawan, janpath jyoti nagar, lalkothi, Jaipur
Rajasthan 302005.(companysecy@jvvnl.org)

11. Sub-Divisonal Officer Jaipur First, Collecterate Campus

Banipark Jaipur. 302016(sdo.jai.amr@gmail.com)

_l‘(&ﬁm\ﬁ Hw M;
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12. Member Secretary, Rajasthan State pollution control Board,

JhalanaDoongri,Jaipur-302002(Rajasthan).

acp. rajasthan.gov.in)

...RESPONDENTS

MOST RESPECTFULLY SHOWETH:

B

.The address of the Applicant is as given above for the
service of notices of this application and that of his
representative. It is submitted that the applicant is a social
worker and environmentalist and local resident of Jaipur
City (Rajasthan) near the vicinity of Nahargarh Sanctuary
Area and he is a wildlife lover and environmentalist who is
working for save and protect the wildlife animals as well as

environment.

The addresses of the Respondents are as given for

services of notices of the application.

The applicant above-named begs to submit the
Memorandum of Application against illegal acquisition of
Forest land and development and operation of Industries
upon Forest land by Rajasthan State Industrial
Development and Investment Corporation Limited and
discharge of untreated effluents in Sanctuary Area by
Constructing a Pucca Nala towards Nahargarh Wildlife

Sanctuary, which is violatioen of Wildlife Protection Act, 1972

R‘i‘mqﬂfHUW'
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and Notification issued by Government of India declaring
the Eco Sensitive Zone of Nahargarh Wildlife Sanctuary. It
is submitted that large area of lands belonging to Forest has
been illegally acquired by Rajasthan State Industrial
Development and Investment Corporation Limited without
the authority of Central Government and operation of
industries at large level is violation of Notification of Eco-
Sensitive Zone of Nahargérh Wildlife Sanctuary. It is further
submitted that Discharge of untreated effluents and
industrial waste in Sanctuary Area is not permissible
according to provisions of Wildlife Protection Act, 1972 and
Notification of Eco Sensitive Zone for Nahargarh Wildlife
Sanctuary, Applicant submitted several complaints to
various authorities of Govt. of Rajasthan but no effective
action has been taken so far, and last time he made a
complaint to responsible authorities on 12/09/2022 and
subsequently he sent a legal notice to authorities of
Governement through his Counsel on 31/10/2022 but
situation remained same no response was given and ,
hence being aggrieved with the inaction of Respondents
regarding operation of industries and discharge of untreated
effluents and non-forest activities upon forest land,
Applicant is preferring this Original Application on the basis
of facts and grounds as under:-

FACTS IN BRIEF WITH GROUNDS:

That Government of Rajasthan had issued an order under

Section 20 of Rajasthan Forest Act, 1953 on 21/11/1961

kG‘Yﬂul"H‘Uwq'
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and acquired the land of Nahargarh Village and Other

Villages to be the Reserve Forest with effect from

15/01/1962. It is submitted that as per above order Total

30004.607 Acre land was acquired in order to declare the

same as reserve forest and after acquisition of total land,

same came fo be declared reserve forest with effect from

15/01/1962 and It is submitted that land was acquired from

the Villages Amer, Manpur Sadva, Vijaymahal, Nahargarh,

Bassi  Sitarampura, Kishanbagh,  Beed Papad,

Mahapura/Kukar Kheda, Mayla Bagh, Beed Jaisala,

Jaisala, Akeda, Sisiyawas, Bad Gaon, Khairwadi,

Kishangarh, Udaipura, Laxmi Narayanpura, Bhadana,

Chak-maanpura, Shivdaspura, Daulatpura, Bagwada,

Seengwana, Kachrawala, Chaapradi, Jaitpura, Achrol,

Barni/Varni, Labana, Gunawata, Dhand, Harwar, Khuraad,

Chimanpura, Kukas, Nestiwas and Beed Kaleda and All
these villages jointly designated as Vankhand Amer (Forest
Block Amer) 54. The Photocopy of the order dated
21/11/1961 is enclosed herewith and marked as Annexure-
AN.

That Government of Rajasthan had further issued a
.notiﬂcation No.F-11(39) Rajasthan 8/80 on 22/09/1980
under Section 18 of Wildlife Protection Act, 1972 by which
the reserve forest declared by Order dated 21/11/1961, has
further declared to be Nahargarh Wildlife Sanctuary. It is
submitted that at the time of issuance of notification dated

22/09/1980 the Boundaries of Sanctuary got decided. The

kqw aﬂﬁww
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Photocopy of the Order dated 22/09/1980 Is annexed

herewith and marked as Annexure-A/2.

That Govt. of India has also issued a gazette notification on

08/03/2019 by which the Eco- Sensitive Zone of Nahargarh

got declared. It is also submitted that

Wildlife Sanctuary

Eco- Senstive Zone shall be from 0-13 Kms. around the

Sanctuary Boundaires of Nahargarh Wildlife Sanctuary. It is

also submitted that by the way of notification dated

08/03/2019, some essential activities for local residents

were allowed and rest of the commercial activities were

prohibited. It is submitted that the bare perusal of the

notification dated 08/03/2019 goes 10 reveal that there are

three classes of activities mentioned therein, the A Clause
is about Prohibited Activities, B Clause is about Regulated
Activities and C Clause is about Promoted Activities. It is
submitted that in clause related to prohibited activities of
notification of Eco Sensitive Zone it has been mentioned
that no new industries and expansion of existing industries
shall be permitted within the boundaries of Eco Sensitive
Zone. The plotting is being done upon Khasra No.3 in order
to establish industrial plots upon it and the land of Khasra
No.3 has already been levelled for this purpose pursuant to
minutes of meeting held between officials of RIICO. It is
‘submitted that expansion of existing industries can not be
permitted as per the notification of Eco Sensitive Zone for
Nahargarh Wildlife Sanctuary as it is prohibited activity in

view above notification thus these type of activities

'ﬂ(ﬁwal'H‘Umj
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deserves to be deprecated being illegal and contrary 1o

forest laws and rules. The Photocopy of the Notification

dated 08/03/2019 is annexed herewith and marked as

Annexure-A/3.

That the Deputy Secretary to Government of Rajasthan,
Revenue Department has wrote 2 letter to Chief
Conservator of Forests, Jaipur, Rajasthan and shown the
intention to release 572 Bighas 12 Biswas land from
reserved forest land situated at Village Kukar Kheda and Bir
Papad and accordingly the Land mentioned in above letter
came to be released for the purpose of establishment of
industries in the year 1971. The Photocopy of Letter No.
F.7(2) REVIAITO is annexed herewith and marked as
Annexure-4.

That as stated in last Para that Land 572 Bheegas 12
Biswas came to be released from reserved forest for the
purpose of establishment and development of Industries,
thus Khasra No. 1 to 7/1 came to be recorded in the name
of Rajasthan State Industrial Development and Investment
Corporation Limited and same is evident from the
Jamabandi of Samvat 2069-2072. The Photocopy of
Jamabandi of Samvat 2069-2072 is annexed herewith and
marked as Annexure-5.

That Rajasthan State Industrial Development and
Investment Corporation Limited has called upon a meeting

of committee constituted for the planning of New Industrial

Area under the Chairmanship of Managing Director RIICO

" Kamd Hoany
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on 23/12/2021 in which total 22 officers of Slate
Government were present. The Minutes of the meeting
dated 23/12/2021 were declared and it has been transpired
that some proposals have been proposed, out of these

proposals, Proposal No.3(ii) was related to Replanning of

‘warehousing plot as Industrial Plot at VKIA, Jaipur and

Committee has approved this proposal and it has been

decided that indusrial plots which are situated in Khasra

No.3, Vishwakarma Industrial Area be put up for e-auction

without any downward revision in the reserve rate of

auction. It is submitted that Khasra No.3 is presently

recorded in the name of Rajasthan State Industrial

Development and Investment Corporation Limited and on

this Khasra RIICO has approved the proposal for extension

of industrial area by constructing new industrial plots, which
is prohibited activity under the notification of Eco Sensitive
Zone for Nahargarh Wildlife Sanctuary. The bare perusal of
notification dated 08/03/2019 goes to show that new
industrial and exapansion of existing industries shall not
permitted within the periphery of Eco Sensitive Zone. The
minute of above meeting that proposal of establishment of
new industrial plots has been accepted, which is in
contradiction with the noliﬁcation of Eco Sensitive Zone for
Nahargarh Wildlife Sanctuary further it has been transpired
in the inquiry and survey conducted by forest officials that
RIICO has completed the levelling of land situated in

Khasra No.3 for the purpose of expansion of existing
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industries and it has also been transpired that they have
constructed two pucca drains upon the land of Khasra No.
10 situated at Bir Papad and the untreated effulents are
being discharged from two pucca drains and other drains
which are present upon Forest land. It is submitted that no
non-forest activities can be allowed to be operated in
Wildlife Sanctuary without prior permission of forest
department but in present despite of issuance of several
directions the situation got not changed, which is huge
violation of mandatory provision of Wildlife Protection Act,
1972, Forest Conservation Act, 1980 and notification of Eco
Sensitive Zone for Nahargarh Wildlife Sanctuary. The
Photocopy of Minutes of meeting dated 23/12/2021 is
annexed herewith and marked as Annexure-6.

That Khasra No.10 sitiuated at Village Bir Papad/ Papad,
Jaipur is recorded as Gair Mumkin Nala in the name of
Forest department. Applicant has obtained the information
about Khasra No.10 situated at Village Bir Papad/Papad,
Jaipur and As per the official website of Government of
Rajasthan namely Apna Khata Khasra No.10 (Supra) is
recorded as Gair Mumkin Nala in the name of Forest
department and it is integral part of Nahargarh Wildlife
Sanctuary. It is submitted that two pucca drains have been
constructed upon the land of Khasra No.10 (Supra) which is
entirely recorded in the name of Forest department and
essential and vital part of Nahargarh Wildlife Sancturay and

Vankhand Amer 54 thus no non-forest activities can be
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allowed to be operated in a Wildlife Sancturay further
untreated effulents are being discharged in Nahargarh
Wildlife Sanctuary from these two pucca drains and there
are other drains also and by all these drains untrated
effulents and industrial waste are bing discharged in
Nahargarh Wildlife Sanctuary, which is huge violation of
mandatory provisions of Wildlife Protection Act, 1972 and
Forest Conservation Act, 1980 fruther it is also against the
notification of Eco Sensitive Zone for Nahargarh Wildlife
Sanctuary. The Photocopy of Jambandi concerned is
annexed herewith and marked as Annexure-7.

That Applicant has made a Complaint to Chief Seceretary,

Government of Rajasthan regarding non-forest activities

upon forest land without prior permission from Forest
Department on 19/01/2022 and Copy of this Complaint was
also served upon Additional Chief Secretary (Forest),
District Collector Jaipur, Principal Chief Conservator of
Forests, Rajasthan, Chief Wildlife Warden, Chief
Conservator of Forests, Deputy Conservator of Forests,
Assistant Conservator of Forests, Regional Forest Officer,
Nahargarh and Managing ‘Director RIICO. Applicant in
above complaint alleged that illegal construction is being
carried on upon forest land without prior approval of forest
department in order to construct and Pucca Nala and at the
same time the untreated effluents are being discharged in
Nahargarh Wildlife Sanctuary, which is the violation of

Mandatory provisions of Wildlife Protection Act, 1972 and
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also violates the mandatory stipulations mentioned under
the Notification of Eco Sensitive Zone for Nahargarh Wildlife

Sancturay and prayed that Pucca Construction made for the

purpose of Pucca Nala be demolished and other suitable

arrangements be made in order to prevent the non-forest

activities upon Forest land. The Photocopy of Complaint
dated 19/01/2022 is annexed herewith and marked as
Annexure-8.

That in furtherance of Complaint submitted by the Applicant,

Forester, Naka Maylabagh, Range Nahargarh of Nahargarh

Wildlife Sanctuary has registered a First information report

in presence of two competent witnesses against one

Dhokhan Singh for construction of Pucca Nala in order to
discharge untreared effluents and Inustrial waste and at the
same time penalty of Rs. 2 Lakh was imposed upon said
‘Dhokhan Singh further Mauka Panchnama was prepared by
Forester. The Photocopy of First Information Report, Mauka
Panchnaama and receipt dated 22/01/2022 issued by
Forester, Maylabagh, Range Nahargarh is annexed
herewith and marked as Annexure-9 Collectively.

That Regional Forest Officer, Nahargarh Wildlife Sancturay
has wrote a letter on 20/12/2021 to Manager RIICO
regarding pursuing illegal _work upon forest land. It is
submitted that Regional Forest Officer in its above letter
stated that it has been noticed by forest officials that work of

leveling of forest land and Construction of Pucca Nala upon

forest land is being done by RIICO illegally which is made
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prohibited under Forest Conservation Act, 1980 and Wildlife

Protection Act, 1972 and Manager of RIICO was directed to

apprise the forest department regarding all these activities

and in what capacity these activities are being done. The

Photocopy of letter dated 20/12/2021 is annexed herewith
and marked as Annexure-10.

That Regional Forest officer has also wrote @ letter to

Senior Manager, RIICO on 31/01/2022 and stated that

RIICO has constructed Two Pucca drains upon the Land

belonging to Nahargarh wildlife Sanctuary and untreated

effluents and Industrial waste aré being discharged in

Nahargarh Wildlife Sanctuary, which is not in consonance

with environmental goals and Regional Forest Officer has

directed to Senior Manager, RIICO to remove Pucca

. Construction and Stop discharge of untreated effluents and

Industrial waste in Nahargarh Wildlife Sanctuary. The

Photocopy of letter dated 31/01/2022 is annexed herewith

and marked as Annexure-11.

That Regional Forest Officer has further wrote a letter to
Senior Manager, RIICO on 10/02/2022 regarding stoppage
of untreated effluents and demolition of Pucca Nala from
the land belonging to Nahargarh Wildlife Sanctuary. It has
been mentioned in above letter that discharge of untreated
effluents, construction of Pucca Nala upon forest land and
Plotting and Levelling of forest land is violation of Wildlife
Protection Act, 1980, Wildlife Protection Act, 1972 and

Notification of Eco Sensitive Zone for Nahargarh Wildlife
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Sanctuary and Senior Manager RIICO was directed to stop
these activities forthwith, but these aclivities are still in
operation and not stopped so far. The Photocopy of Letter
dated 10/02/2022 is annexed herewith and marked as
Annexure-12.

That subsequently Deputy Conservator of Forests, Wildlife,
Zoo Jaipur has wrote a letter to Chief Conservator of
Forests on 25/04/2022 and apprised him regarding factual
position of Khasra No.3 situated at Bir Papad/Papad, Jaipur
and stated that untreated effluents and Industrial Waste are
being discharged in Nahargarh Wildlife Sanctuary which is
against the Wildlife Protection Act, 1972, Forest
Conservation Act, 1980 and Notification of Eco Sensitive
Zone and it has been suggested by Deputy Conservator of
Forests that a joint survey is necessary to be conducted in
presence of Officilas of Forest Department and RIICO in
order to setlle the dispute relating to boundaries. The
Photocopy of Letter dated 25/04/2022 alogwith Factual
report is annexed herewit-h and marked as Annexure-13
Collectively.

That in furtherance of directions issued by Deputy
Conservator of Forests, Wildlife, Zoo, Jaipur, Surveyor of
Forest Department in presence of Forester, Maylabagh,
Range Nahargarh of Nahargarh WildlifeSanctuary and One
representative of RIICO has conducted a suvery on
-08/06/2022 and during the course of survey it has been

transpired that Khasra No.3 has been transferred to RIICO
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by Government order issued in 1971 for the purpose of
establishment of Industries and it has also been found
during survey that Khasra No.10 is recorded as Gair
Mumkin Nala in the name of Forest department and it is
ajoining to Khasra No.3 which is recorded in the name of
RICO. It has also been found that RIICO has leveled
'almost 1100 Sq. meter of Forest land and as per the
representative of RIICO a road is proposed upon land of
Khasra No.10, which would be constructed upon 500 Sq.
meter Land of Khasra No.10. Ultimately Suveyor has issued
directions to RIICO that no plotting and leveling shall be
conducted upon Land situated in Khasra No.10 and Two
Pucca drains are also under construction for the purpose of
discharginé untreated effluents and Industrial waste, which
is illegal and against the strict forest laws, it is paramount to
note here that Surveyor has exceeded his jurisdiction and
issued a vague direction that treatment plant be established
and only pure water be discharged in Nahargarh Wildife
Sanctuary. Surveyor had not any authority to issue such
directions as he was authorized to conduct survey only, no
one can pass directions beyond the jurisdiction and
jurisdiction of surveyor was to conduct survey and submit
the report in the office of Deputy Conservator of Forests,
Wildlife, Zoo. The Photocopy of Survey Report dated
08/06/2022 is annexed herewith and marked as Annexure-

14.
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That Applicant has sent reminder to responsible officers of
Government of Rajasthan including Forest Officers
aggrieved with the inaction of Responsible Authorities on
12/09/2022 and also submitted relevant documents and
photographs for their perusal. The Photocopy of Reminder
dated 12/09/2022 is annexed herewith and marked as
Annexure-15,

That subsequently Assistant Conservator of Foresls,
Nahargarh has prepared a factual report of the matter in
question on 23/09/2022 and It has been found by Assistant
Conservator of Forest, Nahargarh Non-forest activities are
bing done RIICO upon forest land without obtaining Wildlife

Clearance and these activities have been strictly prohibited

under Notification of Eco Sensitive Zone related to

Nahargarh Wildlife Sanctuary. Assistant Conservator of
Forest, Nahargarh has also relied upon letters wrote down
by Regional Forest Officer in which he issued some
directions to Senior Manager of RIICO as to stoppage of
non-forest activities upon forest land and within Eco-
Sensitive Zone. It is also submitted that in point 8 of factual
repoit Assistant Conservator of Forests has mentioned
about the Survey Conducted by Surveyor in presence of
Forester, Naka Maylabagh and One representative of
RIICO and in this survey it has been noticed that Khasra
No. 10 and Khasra No.3 are adjoining Khasras and Khasra
No.3 is integral part of Nahargarh Wildlife Sanctuary and

Vankhand Amer 54 and it has been further noticed in
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survey report that Land of Khasra No.10 has been leveled
without raising any alarm to forest department and Two
Pucca drains are present upon Khasra No.10 for the
purpose of discharging untreated effluents and Industrial
waste. Assistant Conservator of Forests has accepted the
assertion of Applicant that no permission has been taken
from forest department for all these non-forest activities. It is
submitted that Plotting is also present upon the land of
Khasra No.3 and non-forest activities are being carried
upon Khasra No.3 and 10, which is gross violation of
Wildlife Protection Act, 1972, Forest Conservation Act, 1980
and Notification of Eco Sensitive Zone for Nahargarh
Wildlife Sanctuary. The Photocopy of Factual Report dated
23/09/2022 is annexed herewith and marked as Annexure-
16.

That Applicant has visited the disputed place and found that
apart from discharge of untreated effluents, illegal leveling
of forest land and plotting upon and near forest land,
particularly in Khasra No.3. Applicant has found that Khasra

No.10 is being used as dumping yard as RIICO has placed

‘and used to throw Garbage and Industrial waste upon the

Land in Khasra No.10 moreso RIICO has started throwing
and disposing the Solid Industrial Waste upon the
boundaries of Nahargarh Wildlife Sanctuary, which is
against the mandatory provisions of Wildlife Protection Act,
1972, Forest Conservation Act, 1980 and Notification of Eco

Sensitive Zone for Nahargarh Wildlife Sanctuary further it is

Kamd Huay
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gross violation of guidelines imparted by Hon'ble Apex
Court by order dated 12/12/1996 in Case of T.N.
Godavarman. Applicant has clicked photographs of
disputed place which would be relevant in present case.
The Relevant Photographs are annexed herewith and
marked as Annexure-17 Collectively.

That Applicant has sent legal notice through his counsel to

various authorities of Government of Rajasthan including
Forest officers on 31/10/2022 by registered post. The
Photocopy of Legal Notice dated 31/10/2022 alongwith
postal receipts are annexed herewith and marked as
Annexure-18 Collectively.

That the humble applicant craves leave of this Hon'ble
Tribunal to raise additional facts and grounds, alter and
modified the same after filing the present Original
Application with prior permission to the Hon'ble Tribunal.
LIMITATION:-

That Applicant has made a complaint reagrding non forest
activities upon Forest land/Sanctuary and within Eco
Sensitive Zone of Nahargarh Widlife Sanctuary on
19/01/2022 and thereafter several letters were issued by
Regional Forest Officer with directions to stop non-forest
activities forthwith and Meanwhile under the directions of
Deputy Conservator of Forests, Wildlife, Zoo Survey was
conducted and Applicant has sent reminder to Government
Authorities on 12/09/2022 and subsequently Factual report

was prepared and submitted by Assistant Conservator of
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Forests, Wildlife, Zoo on 23/09/2022 and hence being
aggrieved with the inaction of Forest Authorities, ultimately
Applicant has sent a legal notice through his counsel on
31/10/2022 but no heed was given towards the complaints
and legal notice submitted therein by the applicant thus
there is no delay in filling this original application and the
‘Cause of action is continuous in nature, as such the present
original application is well within the limitation.

21) That the required demand draft of Rs.1000/- bearing

No. is enclosed with the application.

PRAYER
It is, most respectfully prayed that this Original Application
may kindly be allowed and the Hon'ble Tribunal may be pleased

to pass following directions and orders:-

() By an appropriate order or direction, the Hon'ble
Tribunal may kindly be pleased to issue the appropriate directions
to respondents as to stoppage of non forest activities, ilegal
construction upon forest land and within Eco Sensitive Zone, more
particularly land of Khasra No.3 and Khasra No.10 may kindly be
protected from any kind of non-forest activities and existing non-
forest activities be defenestrated forthwith.

(i)  This Hon'ble Tribunal is further pleased to issue
appropriate directions to Respondents as to stoppage of illegal
plotting, leveling of Forest land and other type of illegal
construction within the periphery of Nahargarh Wildlife Sanctuary
and Eco-Sensitive Zone.

(iii) Respondents be further directed to demolish the
Pucca Construction of Two Drains present upon the Land of

Khasra No.10 and untreated effluents and industrial waste (Solid
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and liquid) may be ordered to be disposed of at any other place,
preferably outside of the boundaries of Eco-Sensitive Zone.

(iv) RIICO may kindly be directed not to expand the
existing industries in view of Notification of Eco Sensitive Zone
dated 08/09/2019 (Annx.3) within the periphery of Eco-Sensitive
Zone.

(v) RICO may be further directed not to discharge
untreated effluents and Industrial waste in Wildlife Sanctuary and
within the periphery of Eco Sensitive Zone.

(vi) Forest Authorities may be directed to put a board of
Forest department upon the Land of Khasra No.10 and making
other arrangements in order to prevent the forest land from
encroachment and Encroached Land from this Khasra No.10 be
restored back in possession of Forest Department forthwith.

(vii) This Hon'ble Tribunal is further pleased to impose
heavy penalty upon the culprits.

(viii) this Hon'ble Tribunal may kindly be please to take
appropriate action against the responsible officers and imposed
heavy penalties against the officers/officials who have failed to
discharge their official duties

(ix) Pass any other order and direction which this Hon'ble

Tribunal may deem fit and proper in the interest of justice.
(x) The costs of the litigation may kindly be awarded to

the applicant. )
) km«Drh (Wam
\ &M/P\l ¢ a”-' - Filed by Applicant
Through his Counsel: -

Krishan Sharma/ Pawan Kumar Sharma

Advocates for Applicant

Filed ono§/ |2./2022
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 97 OF 2022

Kamal Tiwari
VERSUS
Union of India &others
AFFIDAVIT IN SUPPORT OF ORIGINAL APPLICATION
I, Kamal Tiwari son of Shri Shambhu Dayal Tiwari, aged about 45
years, resident of 29 Shankar Colony Heeda Ki Mori, Ramganj
Bazar, Jaipur (Rajasthan), do hereby take oath and state as

under:-

1. That | am applicant in this case and am well conversant
with the facts and circumstances of the case.

2.  That averments of facts and ground of the annexed
Original Application are true and correct, which | believe to

be true and correct on the basis of my personal knowledge.

Sworn & Signed before '- kq""&h sk
,_ DEPONENT

ST o, VERFEATN

0% l'}-—' LV |, above named deponent, do hereby verify that contents of

e T - .

para no.1 to 2 of the above affidavit are true & correct to my
personal knowledge. Nothing material has been concealed and

no part of it is false. SO HELP ME GOD. y \
el by Kanal w0 o
Iaw""‘éﬂ DEPONENT

|
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL CENTRAL ZONAL BENCH BHOPAL
(M.P.)
ORIGINAL APPLICATIONNO. 97 0OF 2022

Kamal Tiwari
VERSUS
Union of India &others

COMPILATION-2

List of documents

(a) |Photo copy of order| Annexure-A/l
dated 21/11/1961. Jo-3|

b Photo copy of | Annexure-A/ 2 | _ iy

(®) Notification dated 19 -33
22/09/1980.

¢) |Photo copy of | Annexure -A/3

©) | Kotfcation dated =65
08/03/2019.

(d) | Photocopy of Letter No. | Annexure-A/4 | [ A
F.7(2) REV/A/70.

(e) |Photocopy  of  the| Annexure-A/ S L
Jamabandi of Samvat
2069-2072.
Photocopy of Minutes | Annexure-A/ 6

®. of meeting  dated 68 -70
23/12/2021.

(g) |Photocopy of Jambandi | Annexure-A/ 7 -—(l
concerned.

(h) |Photocopy of Complaint | Annexure-A/ 8 P
dated 19/01/2022. 1 7‘-"‘

(i) |Photocopy of First Annexure-A/9
Information Report, TY-16
Mauka Panchnaama and
receipt dated
22/01/2022.

(j) | Photocopy of letter dated |  Annexure-
20112/2021. 7

A/10

(k) |[Photocopy of letter dated |  Annexure- 1

31/01/2022. g
A/ll

() |Photocopy of letter dated |  Annexure-
10/02/2022. A2 1%

(m) |Photocopy of Letter Annexure-
dated 25/04/2022 A3 Bo-g|
alogwith Factual report.

(n) |Photocopy of Survey Annexure-
Report dated A/14 82-83
08/06/2022.

(0) | Photocopy of Reminder Annexure-

v
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dated 12/09/2022. A/l5 u-8%
(p) Photocopy of Factual Annexure- o
Report dated e
23/09/2022. i £ |
(q) Relevant Photographs. Annexure- | a 9-4Y
A/lT
r Photocopy of legal Annexure-
® notice dated 31/10/2022. A/18 g ~loe
2 | Affidavit in support of Lo\
documents
3 | Vakalatnama & Court 2 9.
fees

PLACE: BHOPAL
DATED: 0§ [}9/2022

lb"/ g|aor] 2o

Counsel for Applicant
(Krishan Sharma/ Pawan Sharma/ R.P. Meena)

Advocates
Add- Chamber No. 178, Old Bldg., Raj High

Court, Bench Jaipur at Jaipur (Raj)

E-mail: advocatekrishana@gmail.com
Mob.-_9982765049
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2019

$.0.1220(E).—WHEREAS, a draft notification was re-notified and published in the Gazette
of India, Extraordinary, vide notification of the Government of India in the Ministry of Environment,
Forest and Climate Change number S.0. 2995 (E), dated the 11" September, 2017, inviting
objections and suggestions from all persons likely to be affected thereby within the period of sixty

days from the date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, copies of the Gazetle containing the said draft notification were made
available to the public on the 12" September, 2017;

AND WHEREAS, no objections and suggestions were received from persons and
stakeholders in response to the draft notification;

AND WHEREAS, Nahargarh Wildlife Sanctuary is lying between latitudes 2656'15.08"N &
26°7'5.81"N and longitudes 75°48'55.70"E & 75°46'54.65"E. The Sanctuary was notified vide
Government of Rajasthan nolification No. F11 (39) Revenue/8/80 of dated the 22™ September,
1980. The sanctuary is situated in the Aravalli ranges at Amber hills, Jaipur district of Rajasthan and
is spread over an area of 52.40 square kilometers;

AND WHEREAS, the Sanctuary has "Tropical Dry Deciduous Forest" and “Tropical Thorn
Forest” as per classification of Champion and Seth. The forest is spread over the area on various
geological and soil formations over the hilly terrain of Aravallis and hence varies in composition;

AND WHEREAS, the Wildlife Sanctuary has a variety of habitats for diversified flora and
major flora of this sanctvary includes salar (Boswellia serrata), gurjan (Linnaea gradis), tendu
(Dispyros meianoxylon), karaya (Sterculia urens), gugal (Commiphora mukul), amaltas (Cassia
fistula), awanla (Embellica officinalis), binnas (Hesparathusa cranulata), um (Seccopetalum
tomentosa), goya khir (Dishrostachya cineria), sainja (Maringa pter; yosperma), dhak (Butea
monosperma), rahan (Soydmida febriguga), mokha (Scherebra swelenoides), rohini (Mallatus
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philipnensis), ber (Zizphus jujuba), jamun (Syzyguim cumini), gular (Ficus glomerata), kadam
(Mitragyna parvifolia), bahira (Terminalia bellerica), dhaora (Anogeissus latifolia), kahjur (Phoenix
syvestris), hingol (Balanites aegyptica), khair (Acacia catechu), sevan (Gmelia arborea), arjun
(Terminalia arjuna), neem (Azadirachta indica), peepal (Ficus religiosa), bargad (Ficus
benghalensis). shinam (Dalbergia sissoo). bijasal (Pterocarpus marsupium), kakon (Flacourita
indica). kharini (Wrightia tinctona). dudhi (Wrightia tomentosa). jhinjha (Bauhinia recemosa).
casaeria (Casaeria fomentosa). barn (Creataeva relegiosa). bel (Aegle marmelose). ronj (Acacia
marmelose). lisora (Cordia myxa), churel (Holoptelia intergrifoila). aam (Mangifera andica). imli

(Tamarindus indica), kaith (Limonia acidissima). siris (Albizzia lebbek). semal (Bombaz ceriba).
celastrus (Cleastrus paniculates). etc.;

AND WHEREAS, the Sanctuary has variely of habitats for diversified fauna. Fish species
recorded from of this Sanctuary includes calal (Catla catla). greyei (Channa marulius). lanchi
(Walago attu), mahseer (Tor tor), mirgal (Cirrhinus mrigala). roho (Labeo rohita), savank (Channa
punctatus), seenghari (Mystus seenghala). Apart from fishes, the common Indian toad (Bufo
melanosticlus), common frog (Rana ligerina), banded krait (Bugorus fascialus), cobra (Naja naja).
common krait (Bungarus caeruleus), fresh waler swamp crocodile (Crocodylus palustris), Indian
python (Python molurus), north Indian flap shelled turtle (Lissemys punctata punctata), rat snake
(Ptyas mucosus), leopard (Panthera pardus). etc. the main fauna of the sanctuary;

AND WHEREAS, it is necessary 1o conserve and protect the area, lhe extent and
boundaries of Nahargarh Wildlife Sanctuary which are specified in paragraph 1 as Eco-Sensitive
Zone from ecological, environmenital and biodiversity point of view and to prohibit industries or class
of industries and their operations and processes in the said Eco-Sensilive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v)
and (xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act,
1986 (29 of 1986) (hereafter in this notification referred to as the Environment Act) read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
notifies an area to an extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife
Sanctuary, in Jaipur district of Rajasthan as Eco-Sensilive Zone (hereafter in this notification
referred to as the Eco-Sensilive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-Sensitive Zone.~ (1) The Eco-Sensitive Zone shall be 1o an
extent of 0 (zero) to 13 kilometers around the boundary of Nahargarh Wildlife Sanctuary and

the area of the Eco-Sensitive Zone is 79.356 square kilometres. Zero exlenl is towards the
sides with heavy urbanization.

(2) The boundary description of Nahargarh Wildlife Sanctuary and its Eco-Sensilive Zone is
appended in Annexure-l.

(3) The maps of the Nahargarh Wildlife Sanctuary demarcating Eco-Sensitive Zone along with

boundary details and latitudes and longitudes are appended as Annexure-llA, and
Annexure-lIB. '

(4) List of geo-coordinates of the boundary of Nahargarh Wildlife Sanctuary and Eco-Sensilive
Zone are given in table A and B of Annexure-lil.

(5) The lists of village falling in the Sanctuary and proposed Eco-Sensitive Zone along with their
geo co-ordinates at prominent points are appended as Annexure-IV.

2, Zonal Master Plan for Eco-Sensitive Zone.- (1) The State Government shall, for the purposes
of the Eco-Sensilive Zone prepare a Zonal Master Plan within a period of two years from the
date of publication of this notification in the Official Gazette, in consultation with local people and

gdhering lo the stipulations given in this notification for approval of the Competent authority of
tate.

(2) The Zonal Master Plan for the Eco-Sensitive Zone shall be prepared by the State

Government in such manner as is specified in this notification and also in consonance with

the relevant Central and Stute laws and the guidelines issued by the Central Government, if
any.
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(3) The Zonal Master Plan shall be prepared in consultation with the following Depariments of
the Stale Governmenl, for inlegrating the ecological and environmental considerations into

the said plan:-

(i)  Environment,

(i)  Foresl.

(i Urban Development
(v)  Tourism,

(v)  Revenue,

(vi)  Agricullure,

(vii) Rural Development.

(viii) Irrigation and Flood Control,

(ix) Municipal,

(x)  Panchayati Raj,

(xi)  Public Works Department, and

(xii) Rajasthan State Pollution Control Board.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan

shall factor in improvement of all infrastructure and activities 1o be more efficient and eco-
friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of
existing water bodies, management of catchment areas, watershed management,
groundwater management, soil and moisture conservation, needs of local community and
such other aspects of the ecology and environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and
urban settlements, lypes and kinds of foresls, agricultural areas, fertile lands, green area,
such as, parks and like places, horticultural areas, orchards, lakes and other water bodies
with supporting maps giving details of existing and proposed land use fealures.

(7) The Zonal Master Plan shall regulate development in Eco-Sensitive Zone and adhere to
prohibited and regulated activities listed in the Table in paragraph 4 and also ensure and
promote eco-friendly development for security of local communities' livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring

Committee for carrying out its functions of monitoring in accordance with the provisions of
this notification. i

3. Measures to be taken by the State Government- The State Government shall take the
following measures for giving effect to the provisions of this nolification, namely:-

(1) Land use~ (a) Forests, horticulture areas, agricultural areas, parks and open spaces
earmarked for recreational purposes in the Eco-Sensitive Zone shall not be used or
converted into areas for commercial or residential or industrial aclivities:

Provided that the conversion of agricultural and other lands, for the purpose other than that
specified at part (a) above, within the Eco-Sensitive Zone may be permitted on the recommendation
of the Monitoring Committee, and with the prior approval of the competent authority under Regional
Town Planning Act and other rules and regulations of Central Government or State Government as
applicable and vide provisions of this Notification, to meet the residential needs of the local
residents and for activities such as:-

(i) widening and strengthening of existing roads and construction of new roads:
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(i) construction and renovation of infrastructure and civic amenilies;
(iiiy small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local
amenilies supporting eco-tourism including home stay:

(v) rainwater harvesting: and
(vi) promaled acuvities given under paragraph 4:

Provided further thal no use of Iribal land shall be permitled for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of
the provisions of article 244 of the Constitution or the law for the lime being in force, including the

Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2
of 2007):

Provided also that any error appearing in the land records within the Eco-Sensitive Zaone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in
each case and the correction of said error shall be intimated to the Central Government in the
Ministry of Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation
and habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs chall be identified and
plans for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan
and the guidelines shall be drawn up by the State Government in such a manner as to
prohibit development activities at or near these areas which are detrimental to such areas.

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism
aclivities within the Eco-Sensitive Zone shall be as per the Tourism Master Plan for the Eco-
Sensitive Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in
consultation with State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorls shall not be allowed within one kilometre from
the boundary of the Wildlife Sanctuary or upto the extent of the Eco-Sensitive Zone
whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the Wildlife Sanctuary till
the extent of the Eco-Sensitive Zone, the establishment of new hotels and resorts shall be allowed
only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(ii) all new tourism activilies or expansion of existing tourism activities within the Eco-
Sensitive Zone shall be in accordance with the guidelines issued by the Central
Government in the Ministry of Environment, Forest and Climate Change and the eco-
tourism guidelines issued by National Tiger Conservation Authority (as amended
from time to time) with emphasis on eco-tourism;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of
existing tourism activities shall be permitied by the concerned regulatory authorities
based on the actual site specific scruting and recommendation of the Monitoring
Committee and no new hotel, resort or commercial establishment construction shall
be permitted within Eco-Sensitive Zone area.
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(4) Natural heritage.- Al sites of valuable natural heritage in the Eco-Sensitive Zone, such as
the gene pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves,
points, walks, rides, cliffs, etc. shall be identified and a heritage conservation plan shall be
drawn up for their preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacls. areas and precincls of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-Sensitive Zone

and herilage conservation plan for their conservation shall be prepared as part of the Zonal
Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-Sensitive Zone shall

be complied with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000
under the Environment Act.

(7) Air pollution.- Prevention and control of air pollution in the Eco-Sensitive Zone shall be
carried out in accordance with the provisions of the Air (Prevention and Control of Pollution)
Act, 1981 (14 of 1981) and the rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-Sensitive Zone shall be in
accordance with the provisions of the General Standards for Discharge of Environmental
Pollutants covered under the Environment Act and the rules made thereunder or standards
stipulated by State Government whichever is more stringent,

(9) Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) The solid waste disposal and management in the Eco-Sensitive Zone shall be carried out
in accordance with the Solid Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number S.0. 1357 (E), dated the 8" April, 2016; the inorganic material may
be disposed in an environmental acceplable manner at site identified outside the Eco-
Sensilive Zone.

(b) Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with
the existing rules and regulations using identified technologies may be allowed within
Eco-Sensitive Zone.

(8

—

(10) Bio-Medical Waste.- Bio Medical Waste Management shall be as under.-

(a) The Bio-Medical Waste disposal in the Eco-Sensilive Zone shall be carried out in
accordance with the Bio-Medical Waste Management, Rules, 2016 published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 343 (E), dated the 28" March, 2016.

(b) Safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with
the existing rules and regulations using identified technologies may be allowed within the
Eco-Sensitive Zone.

(11) Plastic waste management.- The plastic waste management in the Eco-Sensitive Zone
shall be carried out as per the provisions of the Plastic Waste Management Rules, 2016,
published by the Government of India in the Ministry of Environment, Forest and Climate
Change vide notification number G.S.R. 340(E), dated the 18™ March, 2016, as amended
from time to time.

(12) Construction and demolition waste management.- The construction and demolition
Waste Management in the Eco-Sensitive Zone shall be carried out as per the provisions of
the Construction and Demolition Waste Management Rules, 2016 published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 317(E), dated the 29" March, 2016, as amended from time to
time.
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(13) E-waste.- The e - waste management in he Eco-Sensitive Zone shall be carried out as per
the provisions of the E-Waste Management Rules, 2016, published by the Government of

India in the Ministry of Environment, Forest and Climate Change, as amended from lime to
time.

(14) Vehicular tratfic.~ The vehicular movement of traffic shall be regulaled in a habilal friendly
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan
and till such time as the Zonal Master plan is prepared and approved by the Competent
Authority in the State Government, the Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution.- Prevention and control of vehicular poliution shall be incompliance
with applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.- (i) On or after the publication of this notification in the Official Gazette, no
new polluting industries shall be permitted to be set up within the Ece-Sensitive Zone.

(if) Only non-polluting industries shall be allowed within Eco-Sensitive Zone as per the
classification of Industries in the guidelines issued by the Central Pollution Control Board
in February, 2016, unless so specified in this notification, and in addition, the non-
polluting cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be
permitied;

(b) Construction shall not be permitted on existing steep hill slopes or slopes with a high
degree of erosion,

4. List of activities prohibited or to be regulated within Eco-Sensitive Zone.- All activities in
the Eco-Sensitive Zone shall be governed by the provisions of the Environment Act and the
rules made there under including the Coastal Regulation Zone, 2011 and the Environmental
Impact Assessment Notification, 2006 and other applicable laws including the Forest
(Conservalion) Act, 1980 (69 of 1980), the Indian Forest Acl, 1927 (16 of 1927), the Wildlife
(Protection) Act 1972, (53 of 1972), and amendments made thereto and be regulated in the
manner specified in the Table below, namely:-

TABLE
S. No. Activity Description
(1) (2) (3)
A. Prohibited Activities
1. Commercial mining, stone | (a) Al new and existing mining (minor and major
quarrying and crushing units. minerals), slone quarrying and crushing units are

prohibited with immediate effect except for meeting
the domestic needs of bona fide local residents
including digging of earth for construction or repair of
houses and for manufacture of country tiles or bricks
for housing and for other activities;

(b) The mining operations shall be carried out in
accordance with the order of the Hon'ble Supreme
Court dated the 4™ August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UO! in W.P.(C) No.202
of 1995 and dated the 21 April, 2014 in the matter of
Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.
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Sefling of industries causing | New industries and expansion of existing polluting

2
pollution (Water, Air, Soil, | industies in the Eco-Sensilive Zone shall not be
Noise, etc.). permitted:
Provided that non-polluting industries shall be allowed
within Eco-Sensilive Zone as per classification of
Industries in the guidelines issued by the Central Pollution
Conlrol Board in February, 2016. unless olherwise
specified in this nolification and in addition the non-
| polluting cottage industries shall be promoted.
3. Establishment of major hydro- | Prohibited (except as otherwise provided) as per the
electric projectl. applicable laws.
4, Use or production or | Prohibted (except as otherwise provided) as per the
processing of any hazardous | applicable laws.
subslances.
5. Discharge of  untreated | Prohibited (except as otherwise provided) as per the
effluents in natural water | applicable laws.
bodies or land area.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be
permitled witnin the Eco-Sensitive Zone.
T Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws.
8. Commercial use of firewood. | Prohibited (except as otherwise provided) as per the
. applicable laws.
9. New wood based industry. Prohibited (except as olherwise provided) as per the
applicable laws.
10. Fishing. Prohibited (except as olherwise provided) as per the
applicable laws.
14, Use of plastic carry bags. Prohibited (except as olherwise provided) as per the
applicable laws.
B. Regulated Activities
12 Commercial establishment of | No new commercial hotels and resorts shall be permitted
hotels and resorts. within one kilometer of the boundary of the protected area
or upto the extent of Eco-Sensitive Zone, whichever is
nearer, except for small temporary structures for eco-
tourism activities: '
Provided that, beyond one kilometer from the boundary of
the protected area or upto the extent of Eco-Sensitive
Zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity with
the Tourism Master Plan and guidelines as applicable.
13. Construction activities. (a) New commercial construction of any kind shall not be

permitted within one kilomeler from the boundary of
the protected area or up 1o extent of the Eco-Sensitive
Zone, whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use including
the activities mentioned in sub-paragraph (1) of paragraph
3 as per building bye-laws to meet the residential needs
of the local residents.
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' Provided further (hat the construction activity related lo
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable
| rules and regulations. if any.
(b) Beyond one kilometer it shall be regulated as per the
L I | Zonal Master Plan. _
| 14. | Felling of trees. (a) There shall be no felling of lrees in the forest or
| Government or revenue or private lands withoul prior
I ' permission of the Competent Authority in the State
| Governmenl.
_ (b) The felling of trees shall be regulated in accordance
' with the provisions of the concerned Central or State
Act and the rules made thereunder.

15. Commercial  extraction  of Regulated as per the applicable laws.
surface and ground waler.

16. Erection of electrical and Regulated under applicable laws (underground cabling
communication towers and | may be promoted).
laying of cables and other
infrastructures.

17. Widening and strengthening | Taking measures of mitigation as per the applicable laws,
of exising roads and rules and regulation and available guidelins.
construction of new roads.

18. Movement of vehicular traffic Regulated for commercial purpose under applicable laws.
at night.

19. Introduction of exolic species. Regulated as per the applicable laws.

20. Protection of hill slopes and Regulated as per the applicable laws.
river banks.

21. Discharge of treated wasle | The discharge of treated waste water or effluents shall be
water or effluents in natural avoided to enter into the water bodies and efforts shall be
walter bodies or land area. made for recycle and reuse of treated wasle water.

Otherwise the discharge of treated waste water or effluent
shall be regulated as per the applicable laws.

22. Commercial sign boards and | Regulated as per the applicable laws.
hoardings.

23. Small scale non-polluting Non-
industries. polluting industries as Pper classification of industries

issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service
industry, agriculture, floriculture, horticulture or agro-
based industry producing products from indigenous
materials from the Eco-Sensitive Zone shall be permitted
by the competent Autherity.

24, Collection of Forest produce Regulated as per the applicable laws.
or Non-Timber Forest
produce.

\2_5- Solid waste management. Regulated as per the applicable laws.
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26. Eco-tourism. Regulated as per the applic_abTe laws. -

27. Bio-Medical Waste | Regulated as per the applicable laws.

Management.
28 Air and vehicular pollution. Regulated as per the applicable laws.
29. | Drastic Change of Agriculture | Regulated as per the applicable laws.
| syslems,

30. Fencing of existing premises | Regulated as per the applicable laws.
of hotels and lodges.

a1. Infrastructure including civic | Taking measures of mitigalion as per the applicable laws,
amenities. rules and regulations available guidelines.

32. Establishment of large-scale | Regulated (except otherwise provided) as per the
commercial livestock and | applicable laws except for meeting local needs.
poultry farms by firms,
corporate and companies.

33. Undertaking other activilies | Regulated as per the applicable laws.
related to tourism like flying
over the Eco-Sensitive Zone
area by hot air balloon,
helicopter, drones, Microlites,
elc.

34. Ongoing  agriculture  and | Permitted as per the applicable laws for use of locals.
horticulture practices by local
communities  along  with
dairies, dairy farming,
aquaculture and fisheries.

C. Promoted Activities

35. Rain water harvesting. Shall be actively promoted.

36. Organic farming. Shall be actively promoted.

37. Adoption of green technology | Shall be actively promoted.
for all activities.

38. Cottage industries including | Shall be actively promoted.
village artisans, etc.

39. Use of renewable energy and | Bio-gas, solar light etc. shall be actively promoted.

’ fuels.

40. Agro-Forestry. Shall be actively promoted.

41. Environmental awareness. Shall be actively promoted.

42, Skill Development. Shall be actively promoted.

43 Restoration of degraded land/ | Shall be actively promoted.
forests/ habitat.

Plantation of Horticulture and | Shall be actively promoted.
Herbals.
45, Use of eco-friendly transport. | Shall be actively oromoted.

5. Monitoring Commitiee for Monitoring the Eco-Sensitive Zone Notification.- For effective

monitoring of the provisions of this notification under sub-section (3) of section 3 of the
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Enviror_‘nment (Protection) Act, 1986, the Central Government hereby constitutes a Monitoring
Committee, comprising of the following, namely:-

S. No. Constituent of the Monitoring Committee Designation j
' 1. | District Collector. Jaipur ' Chairman. ex officio: |
L 2 Sub Divisional Officer. Amer ~ Member:

A representative of non-governmental organisation or working in
3. the field of wildlife conservation to be nominated by the Member,
Government of Rajasthan for a period of three years

One expert in Ecology and Environment from repuled institution
4, or university of the State to be nominated by the Government of = Member:
Rajasthan for a period of three years.

5. Honorary wildlife warden, Jaipur Member;
6. | Regional Officer, Rajasthan Stale Pollution Control Board - Member;
7. Mayor, Jaipur Municipal Corporation 1 Member;
8. Pradhan, Panchayat Samiti, Amer Member;
9. Member of the State Biodiversity Board Member;
10. | Deputy Conservator of ForestWildlife, Jaipur Member-Secretary.

6. Terms of reference, - (1) The Monitoring Committee shall monitor the compliance of the provisions
of this notification.

(2) The tenure of the Monitoring commiltee shall be for three years or till the re-constitution of
the new Committee by the State Government and subsequently the Moniloring Committee
shall be constituted by the State Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India
in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14"
September, 2006, and are falling in the Eco-Sensitive Zone, except for the prohibited
activities as specified in the Table under paragraph 4 thereof, shall be scrulinised by the
Monitoring Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior
environmental clearances under the provisions of the said notification,

(4) The activities that are not covered in the Schedule tc the notification of the Government of
India in the erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the
14" September, 2006 and are falling in the Eco-Sensitive Zone, except for the prohibited
activities as specified in the Table under paragraph 4 thereof, shall be scrutinised by the
Monitoring Committee based on the actual site-specific conditions and referred to the
concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy
Commissioner(s) shall be competent to file complaints under section 19 of the Environment
Act, against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned
Departments, representatives from industry associations or concerned stakeholders to assist
in its deliberations depending on the requirements on issue to issue basis.

(7) The Monitorinan Committee shall submit the annual action taken report of its activities as on
the 31* March of every year by the 30" June of that year to the Chief Wildiife Warden in the
State as per proforma appended at Annexure V.
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(8) The Central Government in the Ministry of Environment, Forest and Climate Change may

1glil\.-e lsuch directions, as it deems fit, to the Monitoring Commitlee for effective discharge of its
nctions.

7? The Central Go'._aqmment and State Government may specify additional measures, if any, for
Qgiving effect to provisions of lhis notification,

8. The provisions of this nolification shall be subject to the orders. if any passed or o be passed by
the Hon'ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/60/2015-ESZ-RE]
Dr. SATISH C. GARKOTI, Scientist 'G'

ANNEXURE-|

BOUNDARY DESCRIPTION OF THE ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE
SANCTUARY

In order to delineate boundz-ies of Eco-Sensitive Zone of Nahargarh Wildlife Sanctuary all field
structures, habitations, water bodies, Industrial areas, religious places and other public inslitutes as
provided by the revenue authorities have been marked on the map annexed with this notification.
Geographical Positioning System (GPS) have been marked on the Sanctuary boundaries, which are
numbered from 1 o 100 on the map. Then the boundaries of Eco-Sensitive Zone have also been
marked on the same map and its Geographical Positioning System points have also marked on the
boundary and numbered as 101 to 336.This map is annexed as Annexure-Il. The boundary of Eco-
Sensitive Zone is decided as indicated by the Geographical Positioning System paints shown on
this map as under:

Northern boundary: The extent of Eco-Sensitive Zone from Global Position point number
186 marked on reserve forest block boundary Amer-54 and Eco-Sensitive Zone boundary including
villages Bagwara, Singwana. Chhapradi, Jaitpura Khinchi, Achrol, Ani, Labana, Gunawata, Dhandh,
Harbar to Kukas to Global Position System point number 270 will be up to 13 kilometers. Eco
Sensitive Zone boundary from Global Position System point number 186 to 270 is co-terminus with
the boundary of reserve forest block Amer-54 and will include the whole reserve forest in the Eco-
Sensitive Zone within these Global Position Sysiem points.

Eastern boundary: The extent of Eco-Sensilive Zone from Global Position System point
number 270 to 280 will be Reserve foresl block boundary, from Global Position System point
number 280 to 281 will be along Nalional Highway No. 8(Now NH-11-C), from Global Pasition
System point number 281 to 295 will be 100 meters to 500 melers from sanctuary boundary.
Similarly, the boundary along NH 8(Now 11 C) from Global Position System point 295 to 297 will be
Eco Sensitive Zone. Reserve forest block boundary from GPS point number 297 1o 320 will be Eco-
Sensitive Zone limit. Sanctuary boundary from Global Position System point number 320 to 325 will
be Eco Sensitive Zone limit including Rajamal ka talab. The extent of Eco Sensitive Zone from
Global Position System point number 297 to 325 will be from 100 meters to 2.0 kilometers.

Southern boundary: Eco-Sensitive Zone boundary from Global Position System point number 325
to 336 and up to 101 will be co-terminus with the boundary of Sanctuary. From Global Position
System point number 101 to 104 it will be co-terminus with the boundary of reserve forest Block
Amer -54. From GPS point number 104 to 108 it will be co-terminus with the boundary of Sanctuary.
From Global Position System point number 108 to 147 it will run along the natural boundary (flow as
well as bed area up to both banks) of Amanishah Nallah.

Western boundary: Eco-Sensitive Zone boundary from Global Position System point number 147
to 160 will be co-terminus ith the boundary of Sanctuary. From Global Position System point
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number 160 to 186 it will be 50 meters to 2 kilometers including Bahav sagar, Akhepura, Badagaov,
Bhatiya, Bishangarh Areas.

ANNEXURE-IIA

MAP OF ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

Deputy Conservator of Forests Wild Life Jaipur
Nahargarh Sanctuary Eco-Sensitive Zone
G S POINT ON THE BOUNDARY DF NANARGARN WILDLIFE SANCYUARY & NAHARGARY ECO-SENSITIVE ZONE
- o T T e
- =
- .’-‘
L o= By
- ar - ==
S
- - -]
- % -
-— — =
¥ - g
- - -
i‘,gr.-a, o= =
-2 i
- S o~
}.‘*ﬁ . ix
¥ F-
o N, A=
il = =
i S -— -
e - -
2.8 L
- e, of 2
- "‘.d“' e .’}' -
MINDAR BEMAR BLOCK - 0 Ve =
; ¥ i
~ .-' & "-f)‘k‘- L
v = - =T T A TAseamrn
sk = =%z
Ll iad
' - — -
-'1;?‘. 4 T
ot - -
A f Taan™
- Al
AR
seaus |
Linicad
|
i W b 0 i e - - -
e e - - .
DRl o &




74

(57 N=BTE 3ii)] T 1 T 2 S 29

ANNEXURE-IB

MAP OF ECO-SENSITIVE ZONE OF NAHARGARH WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI)
TOPOSHEET

Deputy Conservator of Forests Wild Life Jaipu

Wahargarh Sanctuary Eco-Sensitive Zone
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ANNEXURE-II
TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF NAHARGARH WILDLIFE
SANCTUARY
| Sl No. No. Longitude Latitude |
| 1 EO01 75°47'22.26'E 26°58'15.90"N
2 E02 75%80.42°E 26%59'52.80'N
3 E03 754917 10"E 27°0'44.70"N
4 E04 75°0'26.10"E 27°2'27.36°N
5 E0S 75%227.78'E 27°242.42'N
6 E06 75%39.90'E 27°142.92'N
7 E07 75°2'28.38"E 26°59'29.76"N
8 E08 75%122.56'E 26°59'9.90°N
9 E09 75°50'30.78"E 26°57'21.54"N
10 E.0 75%8'40.80°E 26%562.40'N
11 E11 75°%8'7.62"E 26°57'13.68'N

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Sl. No. No. Longitude Latitude
1 EO1 75°49'5.16"E . 27°1'16.50"N
2 E02 75°%9'42.06"E 27°3'12.42"N
3 EO3 75%1'3.42°E 27°3'58.98"'N
4 E04 75°1'18.48'E 27°4'43.20"N
5 E05 75%2'32.70"E 27°5'0.52"N
6 E06 75°53'56.40"E 27°6'51.30"N
7 EQ7 75°4'47 52"E 27°3'33.66"N
8 E08 75°6'44.58"E 27°8'17.22"N
9 E09 75°%57'37.56"E 27°6'40.56"N
10 E10 75°%6'6.70'E 27°6'19.50"N
1 E11 75°55'20.28"E 27°4'55.74"N
12 E12 75%4'1.20'E 27°2'34,56"N
13 E13 75%37.32"E 26°59'18.30"'N
14 E14 75%52'14.04°E 26°%7'45.00"N
15 E15 75°%51'5.28"E 26%7'14.58"N
16 E16 75°8'46.32"E 26%5'54,78"N
17 E17 75°%6'54.48°E 26°56'23,04"N
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18 E18 75°7'49.80"E 26°57'34.14"N
19 E19 75°%7'32.52"E 26°69'29.76"N
ANNEXURE-IV

LISTS OF VILLAGES COMING UNDER NAHARGARH WILDLIFE SANCTUARY AND ECO-

SENSITIVE ZONE ALONG WITH GEO-COORDINATES

SI. No. | Villages in the Sanctuary Latitude Longitude
1 Nahargarh 26°56'15.08"N 75%48'55.70°E
2 Amer 26°59'8.19"N 75%1'4.82"E
3 Chimanpura 27°1'23.51"N 75%4'4.74"E
4 Kukas 27°1'50.37"N 75°3'24.08"E
5 Nestiwas 27°1'39.28'N 75%2'25.41"E
6 Khurad 27°2'4.37'N 75%3'7.23'E
7 Taleda 27°2'41.57"'N 75%52'25.42"E
8 Badagaon Jarkhya 27°2'14.47'N 75°%1'22.67"E
9 Sisiyawas 27°0'37.93'N 75%0'51.32"E
10 | Akeda 27°0'25.41"N 75°8'45.67"E
11 Jaisalya 26°59'36.43"N 75°49'17.09"E
12 Papad 26°58'4.10"N 75°%7'41.57"E
13 Kishanbag 26°57'5.81"N 75°6'54.65"E

Sl. No. | Villages in Eco-sensitive Zone Latitude Longitude
1 Kukas 27°1'50.37"N 75%3'24.08"E
2 Harwar 27°3'58.08"N 75°6'25.90'E
3 Dhand 27°4'44.03'N 75°6'20.66"E
4 Gunawata 27°534.61"N 75%6'57.21'E
5 Labana 27°6'38.16"N 75%7'45.56"E
6 Ani 27°7'5.48'N 75°9'7.83'E
g Achoral 27°8'8.37'N 75°%8'20.78"E
8 Jaitpura Khinchi 27°7'58.38"N 75%52.24"E
S Chhapreri 27°6'44.47"N 75%4'51.62"E
10 Singhwana 28°5'%52.77'N 75°50'0.01"E
11 Chokhalyawas urf Kacherawala 27°4'30.74"N 75%52.22"E
12 Bagwada 27°5'28.14'N 75°50'51.42"E
13 Daulatpura 27°4'46.15"N 75°49'53.80"E
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ANNEXURE-V

Performa of Action Taken Report:

)
2.

Number and date of meelings.

Minutes of the meetings: (mention noteworthy points. Atlach minutes of the meeling as
separate Annexure).

Status of preparation of Zonal Masler Plan including Tourism Master Plan.

Summary of cases dealt with reclification of error apparent on face of land record (Eco-
Sensitive Zone wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact
Assessment Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact
Assessment Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 18 of the Environment (Protection) Act, 1986.
Any other matter of importance.
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GOVE.INMENT OF JAJASTHAN
A-VENUE (A) DEPARTMENT

FROM3
The Deputy Secretary to Government,
hJ“th‘ﬂ. JAIPU 1,
TO3
The Chief Conservator of Forests,
Mutll.n, JAIPU:,
No.F,7(2)uEv/A/70 Jaipur, dated the 22nd March, 197
Subs Release of foiust land in village Kukar Kheda
for indust.ial purposes,
fefs This Deptt, letter of even number dated 30-1-71.
air' (AR RN RN ]

In continuation of tuis department letter undor referen
I amdirected to convey sanction of the Governor to release 25
& 14 Biswas of forest land as per details given helow to the Ae
Departsent for industrial purposes on the térm8 end cenditions
convoyed to you vide letter under reforemncegs

Eukar Khed . Bigha Bisva
=g . 4 : gg
O=
Beear Pw ’ o7
- 3 i
O
Pubﬁc\;i-ﬂf '_--_‘q.g,\.k: Yours faithfally,

(Nort

Deputy Secretary to Gove ament.

| %1@\ N ( GANPAT Rax )

Copy An continuation to this Department endorsewent of
aumber datsd 30-1«T] forwarded to the following for informaties
necessary actionte

l.8ccretazry t8 the Government, Industri s Departaent, itajastbax
2,Collectory Jaipur,

3.Chalrman, Rajasthan State Industrial & Minevel Developmont
Corporation, Jaipur,

4,Dy.Secretasy %o the Govt,, ievemue 'B? Reptt,, 3aj., Jaipur.

JsConservator of Forests, iajesthan, Jeipue,

6sbirector of Industries, .ajesthan, Jaipur. :

ToChief Town Planner & Arc itoctural Adviser, fajasthan, Jadpur
8.Guasd "mo

Deputy Secretary to Govermm
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GOVERNMENT OF RAJASTHAN

REVENUE (A) DEPARTMENT

The Deputy Secretary to Government
Rajasthan, Jaipur

TO:

The Chief Conservator of Forests,
Rajasthan, Jaipur.

No.F.7(2REV/A/70

’" fee

Jaipur dAted the 30th Jan.,

Sub: Release of forest la.nd in vﬂlage Kukar Kheda
Industrial purposes.

Ref: This Deptt. endorsement. of even number dated 6-

Sir

I am directed to convey sanction of thé Governor to 572 Bighas &

12 Biswas of forest land as per details given Village Kukar Kheda to the
Revenue Department for Industrial purposes.:

The payment cost of tress/forest produce standing on forest land
will deposited forthwith by the Rajasthan State Industrial & Mineral
Development Corporation, Jaipur, after *he same has been determined
by the Forest Department in Consultant with the Forest Secretary.

[Kukar Kheda |Khasra No. 6 74 Bighas| 3 Biswas
Bir Papad (Part)
1 100 Bighas 10 Biswas
2 6 Bighas 14 Biswas
3 131 Bighas 9 Biswas
4 77 Bighas 6 Biswas
i 5 112 Bighas 18 Biswas
6 38 Bighas .12 Biswas
7 31 Bighas
Total:- 572 Bighas 12 Bisawas
Yours faithfully,
sd/-
(GANPAT RAI)

Deputy Secretary to the Government

Copy in continuation to this department endorsement or even dated
6.1.70 forwarded to the following for information and necessary:action:-
1. Secretary to the Govt., Industries Department Rajasthan, Jaipur
2.  Collector, Jaipur with reference to his D.O. Letter-No.337/ dated.

y i W

3. Chairman, Rajasthan State Industrial & Mineral Development
Corporation Ltd., Jaipur.
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RalRsthar State 1g gge i 1 | il P
. P llt !nve.h t -
v *at Corporation .
dyog Bhy : g, Jaige =

[l i —

ated: 22/ 12/202;. 3
Subject: Minuteg of meet . : g
: ng Rmitte |
New Industriy o 20 Coastitutedfo, p_llnnlng .“ ,-I “
;r::a mel‘-tl:c: of th CoOmmitte,. Onstituted (o, Planning ¢ ¥ew' Industrial '
et :{ d on 23, :) 22021 udge, the Chairmanghj, I'Sh. pshutosh A1 '
! lanaging irector » 8t Meeting Roo Head '
Bhawan, Tilak Marg, Jaipy N Hew 6fﬁce. Ve
Following officers were Present in the meeting: ;
o Ms. R“kmaf‘i Riar Sinag " Executive Director {
2. . &h. Py ra) Sen Advisor (lnl’raatmcmrej
. 3. Sh.p S. Dhaddh, OSD (Lan
2 Sh. vijay Gupta GM (Civit) /(=)
S. Sh. Dinesh Pahadia GM (Bp)
'6: sSh s K. Gupta . GM (P&Dp) '
7 Sh.P.R Meeng ; Sr. DOM (Bhilwar) - oy, ve |
8. shce Gandhiwa) ' Sr. DOM (Ghiloth) - oy, ve
-9, 8h endra Singh - Sr. DGM EJa.ipur—Non.hj =-On ve ! [h
10. Sh.s g Garg ' Sr. DGM (Kota) - On vC '
l1. sh. s C. Garg - Sr. DGM INccmrana} -On ve :\~ ]
12. 8h. Saleem Ahmed - S.E. (Power) E
13. Sh.c.p. Sharma - S.E. (Power) A\
14. Sh. Sanjay Waghmare - Sr. Town Planner
15 Sh J P. shan-na - Sr. RM (Ajmer" i 0“ VC
v - . . Sr. RM (Balotra) - O ye
16. Sh.R.c Vaishnay :
17. Sh. Vilkr Singh Nimesh |. Sr. RM (Banswara) - o, Ve
Wy gy o S W Sr. RM Waipur-Rural) - op, ye
18. -sh, . Singh Ruhela s "Sr. RM (Rajsamand) ~ o, v
19. Sh. Ajay Pandya ) i Sr. RM (Udaipur) - 0n yo |
20. sh.S8.K Nenawati RM (Alwas) - O Ve '
21. Sh. Rahul Bhatt RM (Dausa) - On ye !
22. Sh. Paresh Saxsena =
' - g I ing were received from the
Following Proposals for new planning/re Planning

ision of rule 20-4 of RIICO
i i es for approval as per provision .
E)e’ it Unltcioéﬁ(l:cs 1979. Accordingly, Town Plann.mg Cell h-a.a prepared
I d::ﬁos}al = La: pml:)gs;]g were dkscuss@d by the Committee, decisions of the
Plans an =4 |
, .°°mmittee_m'e as follows; pte |

1

-

lllll

th’é "\ = irea
Unit office has submitted .\ Issued Under RTi got 2005
Pretapgarh (Bt district Bafs 3 e 0z
fag Oficer, RICO Lt
\tv/ i 5.4 |

" vt a8l
\_:.E-Lm"“ " ':"'l'll)\ uba, v iagnes s ol

A (:M
o~ -




|- 8 of committee constituted for plaaning 313 I At
ll M J l . .
R %@m
S . e

S. | Name.qf T Plotno. & mest
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e .
Ne. | Industria) [squ]m' & area LJ:: of plot as; Unit office proposal _'
. carlier
*““‘*wL_g_W
(4000 sqm) '
8. |Behror, —Gps——

. -__-'_'_."-———_4.
| Indu; : ;
A.lw:!_:______q_ 1844 sqm) | strial Warehousing to Industrial

|___| Rajsamand 5 -1' rvices Warehousing to Industrial
M
S

, the committee
Option except to revert back to original status of
these plots. Accordingly, approval was accorded to restore original planning
of these plots, Town Planning Cell, accordingly, issue revised layout plans.

Proposal No. 3}i): ne-ph.uing of warehousing plot as industrial plot at
Industrial Ares IID Ceantre, Barar
1. Unit office has submitted

plot nos. G-341 to G-347
Centre, Baran.

the matter for re-planning of warehousing
as industrial plots at Industrial Area IID
|

: .
2. As proposed and information provided by unit office, above piots have

been re-planned for ware1housing purpose at Industrial Area IID
Centre, Baran. :

Decision: Committee was of the view that Warehousing plots shall be
retained. :

Proposal No. 3(ii): Re-planning of warehousing plot as industrial plot at
VKIA, Jaipur
. d of Khasra no. 3 at Vishv}akann‘a Industrial Area,
. ?’“u“;"fmf ;:npmvcd on dated 16.12.2019. In which, tota 35 plots
ma::surjng from 1500 sqm to 3[)00 sqm were planned for warehousing
& logistic purpose. '
. : lots were proposed
2 ed that out of these plots, 10 plo _
2, g:u&ifg:eﬁo‘;eg:o; times but no bidder has participated in both -
auctions. ' '

proposed o i ' with

; Thange these plots for industrial use .

) .m reserve p:gce of Rs. 36000/- per sqm (equivalent to
wa.rehbusing plots).

{ 2008

:'ﬂ?‘ili

.

: RTI
Issued g{_!ger

'~ Teserve rate of auction.
ullmh.

_ —
g <

e T




- glass and engince :
also examined in i
> Thcpamatm; B‘;a:‘,e!l The prapo.cxs! of BP Cell 18 place !
for further approval. Py
looking € req
Decisio t discussed the matter e .
Jra;:vostr.-«;I bf ozx::;!;c Cell; Committee cons:dcrcd tam:;h:r;ﬁc 2ﬁmmd
¢ ! d Glass zone’ O
i : Ceramic an o
‘ccmmzl;nio::lda'g:mn::c, Glass and Engineered Stone Zone' respectively
asliot'!l:r existing & Upcr.)rnmg Industrial Areas of RICO.

- W SE(PO%A

"4\“’“ Planner SE (Power)-CFS

{}(H:/DJ /;M (BP) GM

\
Advisor%cm)

\W¥
(Civil)/ (EM)

@6D (Land)
anaging gtor
ATTESTED TRUE COPY
Issued Under RTI Ags 2005
7 3 MAY
I}Iﬁm; mlco 1td, ”
forth), maw VKIA_|

'_,_‘.
1 %ich
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Rajasthan State Industrial development & Investment Corporation
Udyog Bhawan, Tilak Marg, Jaipur

No.IN/P-2(24)177 /2019274
Dated: 24-12-2021

Subject: Minutes of meeting of committee constituted for planning of
New Industrial Area held on 23.12.2021.

The meeting of the committee constltuted for plannmg of New Industrial
Area was held on 23.12.2021 under the Cha.u'manshlp of Sh. Ashutosh
A.T. Pednekar, Managmg Director -, RIICC, at Meetmg Room, Head :
Office, Udyog Bhawan, Tilak Marg, la:pur :

Following officers were present in the meeting:-

(1. | Ms Rukmani riar Sihag - | Executive Director
2. | Sh. Pukhraj Sen ~ [ Advisor (Infrastructure) o
3. |Sh. D.s. Dhaddha ~[0SD (Land)
4. | Sh. Vijay Gupta - GM (Civil)/ (EM)
5. | Sh. Dinesh Pahadia - | GM (BP)
6. |Sh. S.K. Gupta GM (P&D)
7. |Sh. P.R. Meena - | Sr. DGM (Bhilwara - On VC
8. |Sh. C.L. Gandhiwal - | Sr. DGM (Ghiloth) - On VC
9. |Sh. Mahendra Singh. - Sr. DGM (Jaipur-North) - On VC
10. | Sh. S.K. Garg - | Sr. DGM (Kota) - On VC
11. | Sh. S.C. Garg - | Sr. DGM (Neemrana) - On VC
12. | Sh. Saleem Ahmed - |S.E. [Po»;ver)
13. | Sh. C.P. Sharma - | S.E. (Power)
14. | Sh. Sanjay Waghmare - | Sr. Town Planner
15. | Sh. J.P. Sharma ~|'Sr. RM (Ajmer) On VC
16. | Sh. R.C> Vaishnay - | Sr. RM (Balotra) On VC
17. | Sh. Vikram Singh Nimesh |- | Sr. RM (Banswara) On VC
18. | Sh. RK. Singh Ruhela = St. RM (Jaipur-Rural) On,VC
19. |Sh. Ajay Pandya - | Sr. RM [Rajasmandg On VC
20. | Sh. S.K. Nenawati - | Sr. RM (Udaipur) On VC
21. | Sh. Rahul Bhatt Sr. RM (Alwar) On VC
22. | Sh. Paresh Saxena - | Sr. RM (Dausa) On VC
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Following proposals for new planning/re-planning were received from
the respective Unit Offices for approval as per provision of Rule 20-A of
RIICO Disposal of Land Rules, 1979. Accordingly, Town Planning Cell
has prepared draft plans and proposals were discussed by the
committee, decisions of the committee are as follows:

Proposal No.1: Re-planning of Industrial Area, Pratapgarh Ex‘tehsion

'
1

Banswara. :
o ;
1.  Unit office has submitted the matter for re-planning of Industrial
Area Pratapgarh (Ext.) District Banswara.

S.No. Name of Plot No. & Use of | Unit office
| Industrial Area (Sqm) plot as proposal
Area per
original/
earlier
planning
| B-301(A) . &
(4000 Sgm)', | - :
8. Behror, Alwar | G-204 | Tndustrial | Warehousing
(1844 sqm) - " |to Industrial |
0, Dhoinda, WH-1 Services Warehousing
Rajsamand (5000 Sgm) to Industrial

Decision: It was informed that above plot§ for warehousing were
planned exclusively on demand by RSBCL/:RSGSML. Now, RSBCL/
RSGSML have denied to take allotment of these plots due to their own
reasons and now there is no demand by them for allotment of land.
Therefore, the committee was of view that there is no option except to
revert back to original status of these plots. Accordingly, approval was
accorded to restore original planning of these plots. Town Planning Cell,
accordingly, issue revised layout plans.

Proposal No. 3(i): Re-planning of warehousing plot as industrial plot at

Industrial Area IIC Centre, Baran.

1. Unit office has submitted the matter for re-planning of
warehousing Plot Nos. G-341 to G-347 as Industrial Plots at
Industrial Area IID Centre, Baran.

2. As proposed and information provided by unit office, above plots
have been re-planned for warehousing purpose at Industrial Area
[ID Centre, Baran.
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Decision: Committee was of the view that Warehousing plots shall be
retained.

Proposal No.3(ii): Re-planning of warehousing plot as Industrial plot at
VKIA, Jaipur.

1.  Planning of Land of Khasra No.3 at Vishwakarma Industrial Area,
Jaipur was approved on dated 16.12.2019. In whcih total 35 plots
measuring from 1500 éqm. to 3000 sqm. were planned for
warehousing & logistic purpose.

9. Unit office mentioned that out of these plots, 10 plots were
proposed for e-auction for 2 times but no bidder has participated
in both e-auctions.

3. Sr. DGM proposed to change these plots for industrial use with
minimum reserve price of Rs.3600/- per sqm. [eqli_iyalent to
warehousing plots). . LA

4. As proposed and information provided by unit office, above plots
have been re-planned for industrial purpose.

Decision: Committee has approved the re-planning proposal and

directed to put up these industrial plots in e-auction without any award

revision in the reserve rate of auction.
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Ghilota (NCR), Ukhaliya (Bhilwara) Soniyana (Bhilwara) & Gajner
(Bikaner). | o |

5. In order to cater to potertial demand of engineered stone
industries and in order to encouragé ﬂ1e{ new sector of engineered
stones, BP Cell has prépo;‘sed‘to consider expanding the scope of
permissible units in existing'aﬁd uﬁcoming ceramic zones to allow
tiles, slabs and other engineered stone products (including
composite tiles of stone polymers) and the names of these zones
may also be altered to reflect the expanded scope with ceramic
and engineered stone or ceramic, glass and engineered stone
zone' as applicable. |

6. The matter was also examined in EM Cell; they have agreed to the
proposal of BP Cell. The proposal of BP Cell is placed before
committee for further approval.

Decision: Committee d.liscussed ‘the matte.r,f looking to requirement

proposed by the BP Cell; Committee considéred to change names of

'‘Ceramic Zone' and 'Ceramic and Glass zone' to 'Ceramic and

Engineered Stone Zone' and 'Ceramic, Glass and Engineéred Stone

Zone' respectively in all the existing & upcoming Industrial Areas of

RIICO.

sd s . sd

Sr. Town Planner SE (Power) CPS SE (Power) SA - .
.r‘
Sd Sd sd M
GM (P&D) GM (BP) - GM (Civil)/(EM)
Sd Sd
OSD (Land) Advisor (Infrastructure)
Sd Sd

Executive Director Managing Director
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ZONAL BENCH AT BHOPAL (M.P.)

ORIGINAL APPLICATION NO. 97  oF 2022

Kamal Tiwari
VERSUS
Union of India &others
AFFIDAVIT IN SUPPORT OF DOCUMENTS
|, Kamal Tiwari son of Shri Shambhu Dayal Tiwari, aged about 45
years, resident of 28 Shankar Colony Heeda Ki Mori, Ramganj
Bazar, Jaipur (Rajasthan), do hereby take oath and state as

under:-

1; .That | am applicant in this case and am well conversant
with the facts and circumstances of the case.

2. That annexed documents Annexure-A/1 to Annexure-A/18
are true and correct photo copies of its original/office

copies, which | believed to be true and correct.

‘Wam
goom 8507025 gmd
( Ly b DEPONENT
‘ R t
H“;;S‘ﬁf‘coums.mﬂ ) VERIFICATION
TROPO
JNPURNE

para no.1 to 2 of the above affidavit are true & correct to my
personal knowledge. Nothing material has been concealed and

no part of it is false. SO HELP ME GOD.

Tdeihied by s

DEPONENT
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